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Final Order No.    53357  /2017  

Per S. K. Mohanty: 

 
Heard both the sides and perused the records. 

2. The Ld. Advocate appearing for the appellant submits that the 

refund claim is premature, and accordingly, the appellant wants to 

withdraw the appeal.   

3. The Ld. DR for Revenue has no objection to the prayer of the 

appellant. 

4. Accordingly, the appeal is dismissed as withdrawn.   

 
 (Dictated and pronounced in the open court) 

 

        

(V. Padmanabhan)                      (S. K. Mohanty)     

Member(Technical)                       Member (Judicial)  
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